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Uriginal Application No,)j48 of 1992
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Janardan Kighore i
S/0 Late 5rli ham Swarup, ‘
Agrawal , Mster Craftman, licket No, 2357,

wagon ;tePalrs shop, 11 N, E, Rallway i‘tOI'k.ShOp
£zatnagar //0 nallwax QuaCter No, [/6ga, Uffice,
col Dny, N, dallWay, zalnaggar, Barellly.

——
———

(sri p.P. singh, Advocate)
e ® e o @ Appliuant

Vérsuas

/g
ks Hfoh’"ﬁ ueﬂera.[uhgﬂager
oE Rallway Gorakhpur,

2, fhe Chief workshop Manager,
N,E, dallway, Ilzatnagar,

< B lhe Chief Mecnanical cngineer,
N,E, Railway, Gorakhpur,

4, [Ihe Chief Personnel Ufficer, N.E, Rallway,
Gorakhpur,

o fn The addl, Genergal Manager,
N,E, Rallway, GOrakhpur

( Srl AK, L'I'aur’ Ad\rocata) .l s ey

non

Inis application has been filed seekinc 11@;@ fel.l,ﬁﬁ“ “""

(a) A direction jmﬂf ?T e applicant
held the Sml'ﬂ: 1‘{5—“1_* and has

pointed job;, s m  hela 1

been Upgr HI* .e,f 1=-10

to g;:g _;__, I; 1 s ,r oy
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(b) Adirection that the orgers already passed
by the appellate and revisional authoritieg
unger the payment of Wages Act be ignored,
(¢) A direction setting gsige the order of Addl,
General Manager N.E.Rallway, WPrakhpur dateq
& 10-1989,
(d) A direction conjoning the 4 elay in filing the
application,
2, The applicantl has referreq to the order of the Railway
BOoard in his application dated 3/4-6-1963 and 23-9-1963 in
which the General Maflager was asked to pin point actual
holders of skilled grade to be paid arrears, A list was
prepared by works MaRager, lzatnagar contzining pinpointed
jObs .ald persons entitled for payment of arrears, The
applicant made representagtions for payment of srrears of
pay for doing work of highly skilled welder Grade II, in
Erecting shop from January 1962 tc August 1969 and there.i-.

after in xR smithy shop upto 20-12-1972, The applicant
claims to have made representation while he was in smithy

shop on the ground that the Foreman Erecting shop and
smithy shop engorsed his working in their shops as Highly
skilled welder Grade-l,

3. Wwe have heard the arguments of sri sri A.K. Gaur,
counsel for the respondents, None ig present for the

appli{:ant.

4, LUt is clear from the record of the case that the
applicant had agitated the same issue. before the
Prescribed Au‘l:-hority ufy er qumol'lt of We g 'E n case
No,4/1974 under secition ‘, .-.E the rayments ’“ Wages Act
and it was held "F 1 um of Rs,2213/-

aPPlicam'-W ich should be
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Authority was set aside and the claim of the applicant
was dismissed, It was found thal no record was available
in pin pointing an employee 1O pe working on an upgraded
post, lhe appeal was allowead and the orger of the
prescribed authority was set aside, A revision was
preferrei by the apglicant before the Hon'ble High |
Court, [he reyvision was dismissed with the opservation
that the applicantrs claim was not one of potential wages,
but the finying that it was not gcceptable was not
interfered with, Ihe case of the applicant was thus ;
decijed on merits under Fayment of Wages Act, He ig i
seeking a re.opening of the case through this UA which

could not pe permitted,

5 Even consijering the case from the point of view of

laches, we find that the cause of sction arose in 1962 {

to 1972 ama the application has been filed in 1992, [.
Therefore, the application is grossly barred by limitatida /
besiaes lacking in merit, The application is, therefore, |

dismissed with no order as to costs,
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